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The Deputy DMinlster of Rall-
ways and Transdort (Shr] Alsgesan):
(a) There are elx Retiring Rooms at
Deihi Maln station,

(b) On an average tweive passen-
gers per day are accommosated.

(c) No record of such cases is
maintained, hence It is not possible
to furnish the Informatlon asked
for.

CrurrAL Topacco CompairTER

664. Shri M. D. Joshl: WIili the
Minister of Food and Agrleulture be
pleased to state:

(a) when the Central Tobacoo Com-
mittee was constituted;

(b) the number of Members on the
Committee and thelr names;

(c) the functions of the Committee;

(d) the number of tlmes the Com-
mittee i9 required to meet in a Yyear;

(e} the numbder of meetinge of the
Committee which took vlace in the
year 1951-52;

(1) the number of meetlngs atte:d-
ed by each Member;

(8) the amount of ex
curred on the Committee
82: jind

(h) what is the criterlon on which
Members are nomlnated on the Com-
mittee?

The Miatstet of Food and Agricnl-
ture (8hrl (ﬂwdi (a) The Indlen
Central Tobacco Commlittee was con-
stituted on 28th November 1944.

{b) There are 45 membezs, A list
contalning their names is placed on
the Table of the House. [Placed In
Library. Sée:  No. P-104/52.]

(c) A note showing the functions
of the Committee ia placed on the
table of the House.

(d) Under Rules of the Com-
mittee it is required to meet at least
once ip a yesr.

(e) Once.

(1} The number of meetlngs heid
80 far dufing the present tern of
the members and the number attend-
ed by them are given In the state-
ment placedonthe Tabte of the House.

(g) The Government of Indla did
not glve any grant to the Committee
during 195152, as the Committee had
accumulated  balances from the
grants made to it In the previous

years and accordiag to the revisad

ndlture in-
urlng 1951-
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estimates the exnenditure
1951-52 was Rs 12,07.970/..

(h) Competence, experience and
suitabiillly are the consideretions
aome in mind in making nomina--
ons.

during _

GOver aAND UNDER BRipczs

665. Shri §. V. Ramaswamy: (a)~
Wil the Minister of Rallwaya be
pleased to statewhat are the princlples .
governing the construGilon of over-
bridges or underbridges by the Rail
way department in congested munl-
clpal areas?

(b) Are Covernment aware that:-
owlng to the increase in population. _
number of vehicles and road traffh:.
herdshlp is caused to the general pub- -
lic for want of over or underbridges?-

(c) Are Government aware that the:
lack of an overbrldge withip Selem
municlpal area is causing hardshio to.
the general public?

(d) Are Government contemplating-
expediting the construction of over
and underbridges?

The De] M of Rell-..
warys _aad ):-
(a) The. principles governing the..
construction of over-heidges or under-..
bridges are contained In Paras. 1117
to 1122 of the Indlan Government
Rallway General Code, a copy of
which is avallable in the library of-
the House,

(b) Yes, in a number of cases.

(c) A representation has been re~_
celved to this eff

(d) The vosltion is that State Gov-..
ernments have been asked to prepare..
llats showing their order of prlority.
for the construction of over and
underbridges, part of the cost of
which they would be prepared to bear-
on the basls of the principlea mentlon-..
ed in (a) above. and the actual provls-.
lon of such bridges will be planned hy-
Rallways according %o the programme..
fixed In agreeinént with the State..
Governments,

PURNEA-DAR/EELING RoAD

666. Shr] A. L. Mehta: (a) Wili the.
Minister of Tramsport be pileased to
state whether it i3 a fact that the.
construction works and Improvement
on the Purnea-Darjeeling road have
bec¢n held up?

(b) If so, what are the reasons foz-
the same?
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(¢; Do Government prooose to im-
prove the Purnea-Darjecling road in
the near future?

(d) What are the details of the
works to be carried and their estimat
-ed cost?

The Deputy Minlster of Rall-
ways and Transport (Shrl Almgesam):
{a) No, Sir,

(b) Does not arise.

(c) Some impfovement works have
already been carried out and others
are now in progress, or under jnvestl-
galion for preparation of estimates.
The Government o{ India is responsi-
ble for the National Highway portion
of this road only.

(d) A statement giving the re-
quired information is laid on the
“Table of the House. - {See Appendix
VI annexure No. 32.]

CONSTRUCTION OF BARRAGE NEAR
Dauiat

667. Shri Dasaratha Deb: (a) Will
the Minister of Food and Agricuiture

e pleased to state whether it is a fact -

that'a representation of local peasants
and displaced persons was made to the
Government of Tripura and the Gov-
ernment of India suggesting the cons-
_truction of a barrage (bund) near
-Daliai canal of Sonamura Division?

(b) 1s it a fact that about 500 acres
of land can be brought under cultiva-
tion if the proposed barrage is made?

(c) Do Goveinment propose to give
aid to such public work?

The Minister of Food and Agrice)-
stupe (Shri Kldwal): (a) Yes.

(b) Approximately 320 acres can be
‘brougbt under cultivation.

(c) No. The expert technical advice
Is against the construction of the pro-
posed bunch. as it will adversely a7Tect
the flow of the river Gumtl.

CENTRAL RAlLWAY WorKsHOP, GWALIOR

668. Shrl Suriya Prashad: Will the
Minister of Rallways be pleased to
state:

(a) the amount that was budgeted
by the Central Government for the
installation, maintenance and function
of the new machines at the Central
«Railway Workshop in Gwallor;
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(b) the total aumber of Dew rTow»
rults employed In the workshop as fit-
ters etc.. and the strength in each
category; .

(c) on what lines, basis or gulding
factor the recruitment bas been made;
and -

(d) what ner cent. of the vacancies
was exclusiveiy meant for scheduled
castes and what percentage for other
backward class representatives?

The Deputy Migister of Bailways

and Tramsport (Shri Alagesan): (a)

There is no Centra! Railway Work-
shop at Gwalior,

The reply to other parts of the ques-
tion does not arise.

U
Jute WORKERS (RETRENCHMENT}

669. Sbhrl Tusbar Chatterjea: (a)
Will the Minister of Labhour he pleas-
ed to state whether Government are
awal'e that as a result of rationalisa-
tion policy pursued by the Indian Jute
Mills Association iarge-scale retrench-
ment is goipg on in every jute mill of
West Bengal?

(b) 1f suo, have Government In con-
templation any scheme for providing
either alternative work or unemploy-~
ment dole to those who are retrcnched?

(c) What is the tota! number of jute
workers (including permanent and
temporary) retrenched during last six
months?

(d) What Is the number that got
involuntary unemployment dole from
the Jute Mill-owners?

The Miaister of Laboor (Shri V. V.
Girl): The informbtion 1s being collect
ed, It will be laid on the Table of. the
House in dye course.

FUEL auDp \(LUBRICATING O1L$

670. Shrl Viswanatha Reddy: Will
the Minister of Food and Agriceliare
be pleased to refer to the answer to
starred question No. 1012 asked on the
18th June, 1952 regzarding fuel and
lubriicating oils and state whether any
reply has been received from the Gov-
ernment of Madras. and if so. what
decision. if any, has been taken?

The Minister of Food and Agrleanl-
ture (Shrl Kidwal): Yes. The Governe
ment of Madras are of the view that
it Is not necessary to subsidise fuel
oil required by the agrieulturists in
areas affected by adverse seasonal con-
ditions durlng the current year, as the
benefit of such a subsidy will be aveil-
able only to a few well-to<ia ryota
who have the means to hire or buy





